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E/85057/2017 

 

This application by Revenue seeks withdrawal of appeal no. 

E/85057/2017 filed against order-in-appeal no. SK/331/THANE-

II//2016 dated 13th October 2016 of Commissioner of Central Excise 

(Appeals), Mumbai – I in view of monetary limit prescribed as 

threshold for litigation in instruction issued by Central Board of 

Indirect Taxes and Customs issued under F. No. 390/Misc/116/2017-

JC dated 22nd August 2019. 

2. Accordingly the application is allowed and appeal is dismissed 

as withdrawn. 

(Dictated and Pronounced in Open Court) 

 

 

(AJAY SHARMA)  
Member (Judicial) 

(C J MATHEW)  
Member (Technical) 
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